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Counsel for the applicant submits that he
wants to represent to respondent-I against his change
of cadre from Telephone Operator to Telecom Office
Assistant and transfer which according to him is
not permissible under rule, He also submits that
he would like to submit a representation concerning
senioriiy also,

In view of this the CA is disposed of with
the direction that in case the applicant submits
the representation, respondent=I would consider
the application and decide the case according to

rules within a period of two months, The QA is

abp., (P.P. ASTAG%S/’;>

MEMBER (A)

disposed of accordingly.




